oofll ettt VA F RIS Yoisnrael) i Isnd Lubieetd

THE WAREPI@US’ING C@KPBRATJONS (AMENDM.ENT)

No. 42 oF 1976
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An Act further to amend the Warehousmg Corporanons Act 1962

¥ ,Parhament in the Twenty-seventh Year of the
Republic of Indla as follows: —
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1. This Act may be called the Warehousmg Corporations (Amendment)

Act; 1976.
L eudie (b
58 of 1962, 2, In section 2 of the Warehousing Corporatlons Act, 1962 (heremafter
referred: {6’ as ‘the prlnmpal Aét),—

@) cafter. clause (d) the followmg clause shall' " be insefted,
nameiy — /

) R N P30
Viepril pmaiesieee ardf eniooand aliossd Y Do

,,,(d,d)afﬁnahona,hsed bank‘h means & JcorreS];Joirrdmg‘31‘1‘(%17\# bank

specified in the First Schedule to the Banking’Cotibanies (Ac-

s ‘oi 1970, quisition and Transfer of Undertakmgs) Act, 19870’

v T(b) in.clanse: (i),.the awords. ¥, and incJudes a nationalised bank”
shall be inserted at- me end. ' '
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Amend- 3. In section 4 of the principal Act,—

ment of

section 4. (a) in sub-section (1), the following proviso shall be inserted

at the end, namely:—

“Provided that the Central Government may, from time to
. time, by order notified in the, Oﬁiel,a} Gazette, incpease the; autho-
" Tised -'skiare bapxtal’ of ‘the Central Warehotising Corporatlon to

such extent and in such Hifner 48 'that Government may deter-
mine.”;

(b) in sub-section (2), in.the openmg sentence, for the words
“The Central Government shall” the Words “The Central Govern-

“ment shall, after due appropriation made by Parliament by law for
the purpose,” shall be substituted;

(¢) in sub-section (4), for the words “the State Bank, any sche-

duled bank”, the words “the State Bank or any other scheduled bank”
shall be substituted.

Amend- 4. In section 16 of the principal Act, in sub-section (2), after clause
ment of (b), the following clauses shall be inserted, namely:—
section 186,

“(c) for meeting the expenses incurred in relation to the train-
ing: of personmel,: or publicity and propaganda, for the purpose of

promoting warchousing and storage of agricultural produce and noti-
fied commodltles
C.

(d) for moetmfr thp expenses, including the salary, allowances
and other remuneration of the officers and other employees mcurred
~dn relation to! the administratién of ‘the Warehousmg FL 'd”

5\&‘

Amend- 5. In section 17 of the principal Act, in sub-section (2) the followmg
ment of prov1so shall be 1nserted at the end, namely —
section 19, i RTINS

‘«Prov1ded that the General Fund shall not be applied for-meeti"
ing the expenses referred to in clause (c) or clause (d) of sub-section
(2) of section 186.”.

Amend= .1 : s

- 6. In sectlon 19 of the pr1nc1pal Act, in sub sectmn (1) the fﬂllowmgr 2
ment: of,
section 19 pa proviso shall be inserted at the end, namely:—

“Provided, that in respect of . any State: Warehousing ‘Corperation
the Central Government may, after consultation with the State Gov-
ernment concerned, from time to time and by order notified in the
Official Gazette, increase the maximum limit of the authorised capi-

: tal: aforesaid: to such extent .and in such ma‘n‘ner ae ‘the” Central Gov-
ernment may determ,me ? :

Amend. 7. In section 27 of the principal Act, in sub-section (2),—
section 27, (a). in clause (ii); -for the words and figures “the State Bank of

1ndld Act, 1955.”, the words and figures “the - State Bank of India: Act,
1855, or” chall bc substituted;
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(D) after clause (1), the following clauses shall be inserted,
namely:—

“(itl) from any nationalised bank, or
(iv) from such insurance company, investment trust or other

- finanecial institution as may be approved by the Central Govern-
ment in this behalf.”,
8. In section 28 of the principal Act,—

(a) after the words ‘“‘the State Bank”, the words “or any nation-
alised bank” shall be inserted;

(b) for the words “any scheduled bank” the words “any other
scheduled bank™ shall be substituted,

9. In Chapter IV of the principal Act, after section 31, the following
section shall be inserted, namely:—

“31A. A Warehousing Corporation shall furnish to the appropriate
Go‘;e“nment such returns, statistics, accounts and other information
With réspect to6 its property or activities as that Government may,
from time to time, reguire.”.

;0, In sectlon 41-'0f the pmnmpal Act—— - "

(a) in sub sectlon (2)

(¥) in clause (e), for the words, brackets and figures “within
the limit spemﬁed in sub-section (1) .of section .19”; the words,

* “brackets and ‘figures “within the maximum hmlt spe(:lﬁed by, or .

under sub-section (1) of section 19” shall be substituted;
(i) clause (i) shall be re-lettered as clause (j), and before

clause (j) as so re- -lettered, the following clause -shall, be: insert- Q

ed “namely: —

“(@) the form and manner in which returns, statistics,
accounts and other 1nformat10n are. to be furnls:hed under
sechon 31A, by a Warehousmg Corporatlon, .

,.,fSessmn in which it is so laid”, the words, “if before the expiry of the
TTse,sﬁ’on 1mmedlately followmg the sessmn” shall be. substltutpd

(b) m sub section’ (3) for the words “if, before the explry of the-
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